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e IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYCERZD/L PENCH: AT
T | 'HYDERZBED.,

-

S 9% e} 166/93 D-TE OF JURGMENT : 15-6-95

BETUEEDN:
.Y Srinivasa Rao : . : Applicant
and

1. Union of India rep, by
The Director General
Dept, of Posts

New Delhi 110001

2, Director.

Postal Services

/o Post Master General

Andhra Pradesh Socuthern Region
Kurnool 5180305 '

3. Sﬁpdt. of Post Offices
Kurnool Bivision '
Kurnool 516001 ' : Respondents

- COUNSEL FCR THE APPLICANT: SHRI B8.5.A, Satyanarayana, advucgte

COUNEEL FCR THE RESFONDENTS: SHRT  NLR. Deuaréj,
Sr/Add1.,CGsC.

CORAN:

HON'BLE SHRI JUSTICE V.NFELZDRI RA0Q, VICE CHAIRMAN
HON'BELF SHRI R.RLNGIRAJEN, MEMEER (ADMN.)
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|
® DA, 166/93

Judgement

( As per Hon, Mr, Justice V. Neeladri Rao, V.C, D

Heard Sri B,S.A, Satyanarayana, learned coumsel | d

for the applicant and Sri N,R, Deveraj, learned

counsel for the respendents,

2, The applicant was regularly selected as EDBAH, A

!
]
Vempenta village of Atmakur Taluk, Kurncol distrig .

and he was appointed to the said post with effect '

i
from 2-5-1991,

3. R-2 issued memo No.ST-III/22/MNL/Vempenta datkd

'
January, 1993 (vide page 13 of the material papers]

4
requiring the applicant to show-cause as to why hié f

selection as EDBPM, Vempenta,shall not be nuﬁjﬁfiJﬂ. 1

'
The game is assailed in this 0A, which was filed o

y
25-2-93, The said memo was suspended until PurtheL

|
orders as per order dated 2-3-1993 in this DA,

4, The post of EDBPM, Vempenta, was scught to be

filled by SC candidate, The applicant alsc is an SC !

|
candidate, .

|
"g : 5. It is pleaded for the respondents that Sri M.
i E ‘ .

Venkata Ramana, who is also an SC candidate, submitt |

5 representation dated 8-11-1931 to the Hon. Dy. MinisLer

for Communications when he was at Kurnool on camp, and

i‘
the same was endorsed to the PMG, Kurnool, for necessary

action, and on the basis of the same the record uas]

perused and it was noticed that Sri M, Yenkata Raman '
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To

1, Thf.» Director Generall,
Union of India, Depth
New Delhi-l1,

2. The Director, Postal

of Posts,

Services,

0/0 Post Master General, A.P. Southern Region,

I(ur.]hOOI-SQ

3. Tﬁ;a Superintendent of Post Offices,

Iflxnrnml pivision, Kurnool-i,
4. Or}e copy to Mr.B.S.A.Satyanarayana, Advocate, CAT.Hyd.
5. One copy to Mr.N.R.Devraj, Sr,CGSC.CAT,Hyd.

6. er;e copy to Library,
7. One gpare copy

pvim

|
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CAT » Hyd L]
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. got marks more thanthe marks obtained by- the

3

+ a N

applicant and hence the selection of the applicant

sougﬁt to be reviewed as per the impugned memo.

6. The Superintendent of Post: Office is the appo

ing abthnriry in regard to the pesst of EDBPM and
the cbncerned Supdt, of Post O0Offices who'selecte

abplicant and appointed him. After BSEEibering t

scope of Rule 16 of EDA (Conduct & Service) Rules

was

int-
L is

the

e

Full

Bench of CAYT}, Hyderabad, held in 0A.777/93 (Sri yl |

" Pallam Raju vs. Unign of India & others) (unrepoh

that authority higher then the appointing authori

no power to review the selection or order of appo

i
ment in exercise of power under Rule 16 of EDA(C&{
2

Rules, It was further held therein that the high

authority even in exercise of administrative cont:n

J

by the lower competent authority, The remedy of t

has no power to quash the order of appaihtment is

aggrieved party in such a case is to approach the
Tribunal to challenge the selection/order of appo
As such the impugned order ST-III/22/MNL/Vempenta
dated January, 1993 issued by R-2 the Director of
Services in proposing to réuieu the selection made
R=3 the Supdt., of Post 0Offices, Kurnooi Diuisinn,
toc be h?ld as illegal and accordingly it is liable

be quashed,

7 In-the result the impugned memo dated January

is guashed.

(V. Neeladri Rag) 7
Uice Chairman

(R. Rangarajan)
Member (Admn)

Dated : June 15, 95

Dictated in Open Court /?%%/

"'I""-t —agr
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The OA is ordered accordingly. No costs.,
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